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CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH

Dated this Wednesday the 18th day of June. 2003

Coram: Hon’bla.Mr.v,K.Majotra - Member (&)
Hon’ble Mr.Shankar Raju - Member ()

0.A.206/2000. 0A 207/2000 & 0A 208/2000
1. Shashikant_Vishwanath Labde - Applicant in 0A 206.00
2. Naravan Shrirang More ~ Applicant in O/ 207 .00
3. Krishnakumar Vithal Bhagwat - Applicant in O/ 208. 00
(By Advocata Shri B.&.0huri)

Versys

1. Union of India

through Chairman,

Telacom Commission,

Ministry of-Commnications,

Sanchar Bhavan, ashok kRoad,

New Dalhi - 110 ooy,
2. The Chief Generg)l Manager

Mahanagar Telephona Nigam Ltd. .,

Telephone House, VYaear Savakar Marg,

Dadar, Mumbai 400 02

( By Advocate Shri V~$,Masurkar) ~ Reapondants

ORAL ORDER
By Hon"hie Mr.Shankar Raju, Hambar (N
AS  the issue involved in these OAs {s identical

these are baing disposad of‘by‘this COMMON order .

2. Applicants in all these Oas have sought  highar
scale of  pay of R$“1600m2660/m (premrevised) undepr

HBiennial Cadre Reviaw as accordad to their juniors.

3. In the 1ight of the fact that the reliaf sought
Now is to be redressad by Respondent no.2, i.ae.
Mahanagar Telephone Nigam Limitad (hereinafter referréd
to as "MINL"Y, which has not been notified under Saction
14 of thae Administrative Tribunals act, 1785 as to he

amanable to jurisdictionn of the Central Administraativa

'_'"“"2/...




E R4
Te
AN
¢
Tt

Tribunal as held by Delhi High Court in Ram Gopal Verma
Vs. Union of India 2002 (2) AT 364 as we have no

jurisdiction to entertain the grisvance of the aApplicants

contained in thase 0Aas. Accordingly, the OaAs are f
dismissad for want of jurisdiction, however, with liberty ‘
to the applicants to assail the grisvance in an
appopriate forum in accordance with rules. No costs. :
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($hankar Réju) ' (V.x.Majotra)
Member (1) Member (&)
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